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MR. DEPUTY-SPEAKER: The qu-
estion is: .

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1981-
82 for the purposes of Railways, be
taken into consideration.”

The motion was adopted,

MR. DEPUTY-SPEAKER: We shall
now take up clause-by-clause conside-
ration of the Bill.

The question is:

b
“That Clauses 2 and 3 and the Sche-

dute stand part of the Bill.”
The motion was adopted.

Clauses 2 and 3 and the Schedule
were added to the Bill. ...

Clause 1, the Enacting Formula .and
the Title were added to the Bill.

SHRI P.C. SETHI: I beg to move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The qu-
estion 1is:

. “Thai{ the Bill be passed.,”

The motion was adopted,

13.54 hrs.

CENTRAL SILK BOARD (AMEND-
4, MENT) BILL.—Conrd.

THE DEPUTY-SPEAKER: Now,we
go to the next item: further considera-

tion of the following motion moved by

Shri P. A. Sangma on the 4th March,
1982, namely:—

“That the Bill further to amend
the Central Silk Board Act, 1948 be
taken info consideration.”
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MR DEPUTY-SPEAKER: . Are you
concluding?

ot T sy Wy sz F
FA AT TG |
MR. DEPUTY-SPEAKER: Allright,

The House stands adjourned to reas-
semble gt 11.00 a.m. tomorrow,

18 .61 hrs.

The LG} Sabhnp then adjourned till
Eleven of the Clock on Thursda ,
March 18, 1982vPhalguna 27, 1903
(Saka).



